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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
Fo, ‘BL&HM Mooy oy 2, ORDER DATED 31,12,2008 ,
B '
SQOE lo NIF 'TQU)OVR.G’. Applicant has claimed that he

i was engaged as Casual Labourar under the
g Bench, Respondents in Telecem Depactment of the
Government ef Indla.It is his case that

while taking steps te regularise the left-

out Casual vLabourers, the case of the Appliaant

has not received due censideration(ef the

Respondents) discriminaterily,

2 It appears from Annexure-iA/4 dated
15,10, 2003 of the Original Applicatien 1;%{#
it has already been decided te regulariég few
left-out casual labourers.lt appears that eut
of 1437 Casual Labourers,identified,enly 455
Casual Lzbourers are going te be regularised;
for which thelr bio-datas were cd led fer
(inder Annexure-4/4 dated 15.,10.2003) te be
furnished by 31,10,2003,Taking clue frem this,
Mr.a.KMishra,learned Counsel asppearing feor
the Applicant states thad expeditious steps .
ake bseina; taken to regularise 455 Casuall.™g
Labourers by unjustly ignering the cases of th
Applicant;who has placed en recerd few
materials te substantiate his cese as made eut
in this Original Applicatien under sectien 19
of the Administrative Tribunals aAct,1985,

3. It is alse the case ef the
Applicant that he has represented te the
authorities fer redressal of his grievance
and that,witheut paying any heed to his case¢/
grievance, expeditious steps are belng tgken

surreptitiously te regularise a few casual
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labourers.Te state in nut-shell,gress mala fides have been

alleged in this case,

4, In the aforesaid prenises,without:w*aisting

any time to examine this case, the same is hereby

disposed ef reguiring the Respondents to examine(and

if required by re-examining) the case of the Applicant,
herein, (even by giving him persenal le aring with reference

to r ecords)before preceeding to regularise any of the left-
out Casual Lsbourerszlt is hewever made clear that without
examining(re-examining) the case of the Applicant and
intimating him the result thereof,the Respondents should

not give any finality te the matter relating te the
regularisation of left-eut casual labourers,

5o With the aferesald ebservaticns and directiens,
this case 1s disposed of;by granting liberty to the Applicant
te furnish details(including all details)as required in

the letter 4t,15.10,2003 about himself(te the Respondents)

in eorder to substantiate his case;in shape ¢f representatien
by 9.,1.2004,.5end coples of this order te the Respondents
alengwith cepi es of this O.A. and free coples of this order
be given te learned counsel for the applicart and Mr.anup K
BSese,learned 3r,Standing Counsel for the Union of Ingdia;en whew

a Copy of this OA has alfeady been served,
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